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BEFORE THE NATIONAL GREEN TRIBUNAL WESTERN ZONE
BENCH, PUNE

Original Application No. 112 of 2025

%
Sameer Khale LP, .... Applicant
B

Vs.

Abhay Stone Metal & Ors. i Respondents

AFFIDAVIT IN REPLY ON BEHALF OF THE PUNE METROPOLITAN REGIONAL
DEVELOPMENT AUTHORITY i.e. Respondent No. 3

l, Avinash Patil, Director of Town Planning, Building Permission & Planning
Department of the PMRDA, Respondent No. 3 is filing this Affidavit in Reply to the
Main Application only with a limited purpose of bringing on record the PMRDA's role
in grant of any permission or NOC to the Respondent No.1 . The Respondent No. 3
PMRDA craves leave to file additional affidavit as & when necessary. | shall not be
deemed to admit anything save except whatever stated hereinafter:

1. |say & submit that as per the sanctioned Regional Plan of Pune Region, Village
Mauje Mukaiwadi, Taluka Mulashi does not fall under the Eco Sensitive Area.
It is further submitted that the Development Permission Department of the
PMRDA has not granted any permission to the Respondent No.1.

2. | say that, the proposal was submitted by Shri. Sagar Kumbar, an Architect on
behalf of Shri Raju Chavan on 06.01.2026. However on account of certain
deficiency, it is reassigned back to the applicant on 09.01.2026.

3. | say that, the officer in-charge of Tree Authority, PMRDA has informed by his
Letter No. 739 dated 25.02.2026 that the subject damages caused to the
environment due to activities of the Respondent No.1 does not come under its
jurisdiction. Site visit was conducted by the tree officer, PMRDA on 23/02/2026.
As per his report remains of tree felling is not found on site,but he could not
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| NN
4. As per 7/12 extract of Gat n0.471/1 (old S.N0.693) the applicant does not have | *
471/1 (old S.No.693). \E%
-

any ownership of land in Gat no.
5. | say that, the Unauthorized Construction an
PMRDA, vide its letter No. 47 dated 02/01/2026, issued a preliminary hearing

notice to Mr. Raju Appa Chavan (Developer/Respondent No. 1) and Mr.
Bhagwan Ravji Pawale (Land Owner), thereby calling upon them to remain
present for the hearing and to put forth their submissions & documents

d Demolition Department of

regarding the construction carried out on the said property
6. In [ i .
pursuance of the said notice, Respondent No. 1 submitted the details of th
e

challan i
j as well as the particulars of the application made for
evelopment permission before the Authority gy

| say that, Res
, pondent No. 1, Abhay S
- 1 y Stone Metal, has i
, obtained Cons
ent to

NE. MANGRULKAR \ R
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proposal, it is observed that the said land parcel falls in part agriculture/NDZ
zone and part afforestation zone. It can be seen that from the DCPR-2018
regulation number 44.0 “Mining or Quarrying Operation” (hereto marked and
annexed as “Annexure-B’) the said activity may be permitted in agriculture
zone with terms and condition & regularised after payment of compounding
charges provided if the proposal is in conformity with DCPR-2018 provisions.

Solemnly affirmed on this th day of April 2026.

For and On behalf of PMRDA

Avinash Patil
Director
Development Permit and Planning Department

Pune Metropolitan Region Development Authority, Pune

BEFORE ME
. .
Noted & Registered 'T\FQMWM
at Serial Number N. B. MANGRULKAR
5"13/202C. ADVOCATE & NOTARY

GOVT. OF INDIA
Bhagirathi Niwas, Shrikrishna
Nagar. Akurdi, Pune-35.

E2UAPR 2%

N.B. MANGRULKAR
K/ SHRIXRISHNA NAGAR, \ W
AKURDI, TAL. HAVELI,
DIST, PUNE-35,
REGN. NO. 6388
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VERIFICATION

"1, Avinash Patil, Director of Town Planning, Building Permission & Planning
Department of the PMRDA, hereby state that the contents of para 1 to 10 are
correct to the best of my knowledge and belief on the basis of PMRDA record

perused by me. The information is submitted on the basis of usual practice being
followed by the PMRDA.

For Respondent No.3

7SS

Avinash Patil
Director
Development Permit and Planning Department
Pune Metropolitan Region Development Authority, Pune

N.B. MANGRULKAR
Y/ SHRIKRISHNA NAGAR, \ ¢
AKURDI, TAL. HAVEL), '
DIST PUNE-35.
REGN. NO. 6338
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stone Crusher/Pune/2024-25/c-445¢
7 udyo8/ 12 MAR 2026

puty Director, Town Planning,

d Metropolitan Region Development Authority,
3rd Floor, New Administrative Building,

Near Akurdi Railway Station,

Pimpri Chinchwad, Pune — 411044

Subject: Regarding obtaining guidance for industrial use

Reference: Letter from Deputy Director, Town Planning & Meropl-Metropolitan Planner

Pune Metropolitan Region Development Authority, Pune, bearing No,
PMRDA/... dated 28/02/2026

Sir,

With reference to the above subject, it is informed that as per the MSMED Act, 2006,
in Section 2(r), the definition of “enterprise” is given, wherein “manufacture or product-
tion of goods” is included alibe.

As per the Industries (Development & Regulation) Act, 1951, in the First Schedule, any
activity related to industry involving production or manufacture of goods, or an activity
which, by using plant & machinery, performs Value addition to give the final product a differ-
ent name, ceharacter or use), s acalided and be rettedeo.

Further, in this regard, NIC (National Industrial Classification) is a standard
classification code of the Government of India, used for classification of business; industry
or economic activites; Suchulse. MSME/Udyam registration, GST, company registration, financi-
al assistance, exa; etc; etc. j

As per the above definition, Stone Crusher is included under industrial use, and

for Stone Crusher industry, benefits under various MSME schemes are provided by the
Government.

Yours faithfully,
-sd-
(Mrunalini Devaraj)
Joint Director of Industries (MSME)

true translation copy
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DCPR-2018 Fop PMRDA

To preparc guideline relating to d051442m5 and conservation
C

i L Gt dai principle
(xii) ghered t0 and to preparc other guideline for the purpose of this regulation ples to be
a .
iy To consider any other issue as may be required from time to time during course of
(xm

¢ development permissions and in overall interest
C

scrutiny

of i i
. hcntagc/enwronmental
conservation.

In the absence of Heritage Conservation Committee, the Metropolitan Commiss;j
shall accord development permissions based on these Regulations. b

43.12  Heritage Conservation Fund

| Heritage buildings included in the said list shall be maintained by the owners of the said
buildings themselves, with a view to give monetary help for such maintenance/repairs a
separate fund may be created which would be kept at the disposal of the Metropolitan
Commissioner, PMRDA, who will utilise these funds on the advice of the Heritage
conservation Committee. The commissioner may, in such cases disburse appropriate
amount to the owner or may get maintenance/ repair work done through PMRDA..

5 2% of total development charges collected shall be transferred to the Heritage
conservation fund.

3. The Metropolitan Commissioner shall have right to remove any unauthorized construction
in the property enlisted as heritage property as an encroachment for the PMR land and

recover the expenses of such removal/ demolition work form the owner as arrears of land
revenue.

4. The Metropolitan Commissioner shall have right to enter into any such heritage property
to repair such property to avoid any damage or injury, and the amount shall be spent from

Heritage Conservation Fund and shall be recovered from the owner as arrears of Land
Revenue.

5. If Heritage structure listed in Grade 1 needs conservation, preservation and immediate
repairs and if the structure is affected due to vandalism by occupier/ owner, then the

Metropolitan commissioner shall have right to acquire such heritage property and conserve
its heritage value.

44.0 Mining or Quarrying Operations: With the prior approval of the Metropolitan
Commissioner, PMRDA, Mining or Quarrying operations may

be permitted in
Agriculture/No Development Zone on followingconditions:

(i) In areas within the region such pits and holes created in the process of mining and
~ quarrying should be appropriately filled up and not left open.

(i) The site shall be restored so as to make it safe either by raising a garden or in addition by

planting fruit growing trees around it or by making it a water reservoir.

(i) Mining & quarrying operation should be in a controlled manner, such as starting

operation initially on a site away from crowded areas and later gradually extending 1t to
the other

Q.'jll tops and hill slopes from which rain water flow should not be allowed to be used for

LG 1 landscape and environment are not to be adversely affected.
HRIKRISHN? g . -
MKURDI:‘s %hl..»)g: ot shall be regulated in accordance with the method to be prescr:bed by the

'?ég-‘PUNE-sgad“ politfan Commissioner, PMRDA

134
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cal places and places of tourist interest.
nder Maharashtra Minor Mineral Extraction Rules and

from the rivers, forts, histori

The conditions prescribed u

(ix)
Regulations shall be observed.

OWERS:
f Telecommunication Cell Site(s)/Base Station(s) and

45.0 ERECTION OF MOBILE T
ecommunication Network in PMR area shall be as per

Regulation for setting up ©
installation of the equipments for Tel

Appendix-O.
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